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about Ownership of
Under-sea Land

12.19 hrs.

RE INFORMATION GIVEN BY THE
LAW MINISTER ABOUT OWNER-
SHIP OF UNDER-SEA LAND
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“Reference was to the scheme of
reclamation formulated and pursued
by the Maharashtra Government
relating to the reclamation of the
foreshore. In conclusion it may be
stated that the reclamation of the
foreshore by the Maharashtra
Government under the scheme of
reclamation formulated by  them
did not contravene Article 297 of

the Constitution’.
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about Ownership of
Under-sea Land
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): The item No. 2 has not
been disposed of. Would you put it
to the House? It should have been
put to vote. It is a motion.

MR. SPEAKER: I put it to the
House and the House said that they
accept the regrets.

SHRI JYOTIRMOY BOSU: I
took it that it was deferred.

MR. SPEAKER: They have accep-
ted the apology. '

SHRI PILOO MODY (Godhra): 1
want to talk about the price of
cheese in China at the moment. The
matter is finished and we are on  a
fresh item. ;
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SHRI PILOO MODY:; May I make
a gubmission on this? The other day
the Minister alsg referred to the
petition that I had filed in the High
Court on this particular issue, But T
am very disturbed to hear that the
High Court has dismissed the petition
without giving any opinions or rea-
sons why this petition should not be
heard. ‘Therefore, I think, consider-
ing the fact that the statement was
made and thereafter denied, there

must be something fishy about the
whole affair.

MR SPEAKER: Not at all. I can

SHRI H. N, MUKERJEE (Calcutta
North-East): What is your decision
about Shri Madhu Limaye's matter?

MR. SPEAKER: 1 will look into it.

been made out as far as this House
is concerned. Either you refer it to
the Committee or it in

I
Ownership of Under-sea Lund &

MR. SPEAKER Htisrefqgiqgto
that I will have to ask him,

PROY, MADHU DANDAVATE:
(Rajapur): "It will not take even two
minutes to check up the record.

SHRI H. N. MUKERJEE: Tt is not
our fault that our time is taken by
Mr. Madhu Limaye. It may be for
some very good reasons. But now we
are in possession of certain material
with reference to our proceedings
here, And I want something definite
to be known here and now.. .

MR. SPEAKER: Professor, not
here and now. He has given out
and I will see the other statement
also,

SHRI H. N. MUKERJEE: Are we
to waste so much of time, no decision
being taken?

MR. SPEAKER: T will have to see

the other statement,
st aq o : werer Wi, &
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SHRI SHYAMNANDAN MISHRA

(Begusarai): It would help the
House and the Chair also if the mat-



